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to refer lo reply given to Unstarred Ques-
tion No. 4909 on 24 March, 1982 by the 
Mini ter of Home Affairs regarding re-
gula tion of servict! condition of Govern-
me nt employ~e pi:_o ec ated and acquitted 
by T r ia l Court and ta le: 

(u) wb tber a ndion of increment/pro-
motions in respect of employees of the 
Em ployee Sta te I n urance C orporation 
again. t whom D epartment a l p roce<Xl ing I 
court ca c are pe ndi ng in a ppellate 
court aft r acq u illa l by t rial courts, 
are being denied their 1-zgi timate dues 
wh ich accrued to them even p rio r to the 
initiat ion of th e proceeding ; a nd 

(b) if their nu mber and names anti 
the rem edial mca ure propo ed to be 
taken by Government to a lleviate the lot 

f tho pu t to undue bard h ip , in con-
formity with the principles of n atural 
ju lice and fairne. ? 

T H D E PUTY MINISTE R IN TH E 
:0.1 1NISTRY OF LABOUR <SHRI. 
DHARM A VIR ): (a ) an d ( h ). T he re-
quired information i bei ng collected anti 
wi ll be pl ced on the T able of the Lok 
. ::ibha hort ly. 

Uoderlrinls in fails 

9943. SHRJ CHITIA M AH ATA: 

SHRI XA VI ER ARAKAL: 

Will the Ministe r of H O ME AFFAIRS 
be plea ed to ~ t ale : 

r (a) whethe r it is a fac t that a very 1.arge 
nu mber of undertrial. h ave been continu-
ing u nder ueten tion in vario us ja ils in tbe 
country; 

(b) if ·o, num be r of per ons and the 
name of the ja il in which they are lan-
gu ishing their life; 

(c) details of their detention , duration, 
sex, age group and nature of offences com-
mitteed; and 

(d) what step Government have taken 
in thi rega rd? 

THE MINISTER OF STATE IN TIIB 
MIN ISTRY OF HOME AFFAIRS (SHRI 
NI HAR RANJ AN LASKAR): (a) to (b) 
The numbe r of undertrial prisoners in the 
ja il s of va riou State /U.Ts and he period 
of detention as on 30-6-8 1 was a in the 
S ta tements attached. The ja il-wise in-
for m atio n a a l ·o the det a ils of the sex 
and aoe of the u ndertrial s and the nature 
of offence committed by them is not main-
tai ned by th e G ove rnm ent of Ind ia. 

(d) Wi th a view to en . uring thatt he 
unuer tria l pri soners do no t . uffer unduly 
long incarct,;fa ti o n in }ail , the State Gov-
ernments and nion Te rrito ry Admini !ra-
t ion have been auvised to set up State 
a nd Dist rict Level Committee. to review 
the ca cs of unde rt ri ,d p risoners periodica l-
ly, to ma ke a rrange ment for g iving legal 
ai d to poor and in· ligen t pri 'ioners and 
to stric tl y adhere to the prov isio ns of the 
C r.P.C. reguardi ng limita t io n of time pres-

cribed for invest igation and inquiry of 
cu e . They have ai o been requested to 
examine the cac:;es o f unde rtri a l prisoners 
in the li gh t o f the direc tions given by the 
Supreme Court from time to time. One 
of the terms of refe rence of the newly 
appointed 10th Law C ammi sion is to keep 
under review the system of judicia l ad-
ministration to secure, inter-alia, elimina-
tion of delays an<l spe~dy clearance of 
arrears. Fu rther. in accordance with the 
recommendatio ns o f the Seventh Finance 
Cammi · ion prov ision bas been made for 
the e tab li hment of additional civil and 
criminal court s in some of the States. 

Statcm nt 

Details of U nd rtrials 

. . Name of Stntrs Le s than 6-12 1-2 2-3 Abow 3 Total 
No. 6 mon ths mont.1s Years Years years ... _ _____. _______ 

---.11-..1- - -

2 3 4 5 6 7 8 -.....---------------
I. Andhrn. Prad sh u 3556 375 26 4057 

2. m. 2327 192 140 78 58 2795 
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--· 
2 3 4 5 6 7 8 

_.. 

~I· Uihar 10566 :.!B91 2024 966 1064 17514 

4. Gujaral 163:.! 71 1703 

5· Haryana I I37 11tl 14 1:.i69 

6. Himachal J>rad 'h IOI !) 14 :.l I27 

7. Jamm11 & Ka~lunir 163 7'.J 7() :1.a 15 :;55 

U. Karnalaka 211J7 12H 45 1U 2371:J 

9· Kenda wl.15 57 JI43 

IO. ".\ Iaharnshtra 5U113 4jG (j I lU G330 

1 1. l\fa<lh ya Pradesh 7:1.1'4 9Y5 3uG 3U 10 H5~3 

1 ::z. l\fauipur 352 73 4 42 
13. Mrghala. a 141 2~ 4 4 172 

14. Nagaland 143 48 20 2 (j 219 

15. Ori ssa. 3082 43 21U 31 I:.! 3765 
I6. Punjab•• 2491 291 95 2 2 ::?081 

1 7. Raja than 2462 513 128 18 !) 3130 

18. Sikkim 34 3 37 
Ig. Tamilnadu 7650 411 73 4 8138 

2 0 . Tripnra 312 13 7 332 

2 r. Uttar Pradr-sh 15192 I884 j38 149 59 17822 

22. West Bengal 7083 84I 235 41 16 82 IG 

U11ion Terril.oriu 

23. A & N I~land 7 2 9 

24. Arunachal Pradesh 127 31 7 166 

25. Chandigarh IU30 (j 11137 

'...!G. D..i.dra & Nagar Havd i . 3 4 

27. Ddhi 1592 277 I (j I I() 3 2052 .. 
28. Goa, Darn.an & Din 83 G 89 

29 Laksh.-.<lwecp 

30. Mi zuram 95 :1 • j~~ l () 10 19C> 
,I 

5 [. Pondichf'.rcy . 4fi 46 
----

;0i~ Fi~urcs as on 31-12-1980. 
~ 




